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*THE ORISSA GRAMA PANCHAYATS.(RENYUCTION QF
_ TERM OF OFFICE) ACT, 1981
| Received the assent of the Governor on the driy April 1981, first published
i an extraordinary lIssue of the Qriwsu Gazette, dafed
the 7th Aprit 1981) "
AN ACTTO FROVIDD FoR THE REDUCTION oF THE TERM OF OFFCE OF TNE
GRAMA PANCHAYATS Op THE STATE AND FOR MATTERS
[NCIDENTAL THERATO

Be it eancted by the Legislature of the State of Orissa in the Thirty-secone
Year of the Republic of India, as follows :—

Short title, 1. (/) This Act may De ¢alled the Orissa Grama Panchayats (Reduction  of
exient mnd - erm of Office) Act, 1981.

caomnmenct-

ntent. (2) Tt shall extend to the whole of the State of Orissa.

(3 It shall be deemed to have come into force with cffect from the 10th day
of February, 1981,

Definitions, 2. In thls Act, unless the context -otherwlse requires,—

(a) ‘Grama Panchayat Acl' means the Orissa Grama Panchayal Act, [964; Orissn Act

{b) ‘Grama Panchayat’ means a Grama Panchayat constiluted under the
Granma Panchayat Act; '

(¢) words and expressionsused in this Act but not delined hercin, shall have
the sarme meaning as assigned to them respeclively, under the Grama
Panchayat Act.

Reduction 3. Notwithstanding anythting contnined in the Grawma Panchayat Act, {le term
of termol  of office of the members of all the Grama DPanchayats of the State as cxlended by
Office, the State Government, under (he proviso fo sub-section (2) of section 17 of that

Act, shall be deemed to have expired on and with effect from the 10th day of
Febreury, 1981,

Conseque- 4. Upon explration of the term of office of the members  of the QGrama
ances of Panchaynts under section 3,—

reductlon of . " -

term of office. (a) during the period beginning with tlie date of commenccient of this  Act

and until the newly elected members of the Grama Panchayat and its
Sarpanch assume oflice, the powers and [Unciions of the Grama Panchayat
and its Snrpanch shall be excrcised and discharged by he Gram Panpchayat
Extension Officer having jurisdiction over (hc concerned Grama ot by
any other Officer authoriscd by the State Government in that Lehalf;

(8) the election of members (including the Sarpanch) for the reconstitution
of the said Grama Panchayats shall be held in accordance will the provisions
of the Gramr Panchayat Act and the rules made thereunder within a
period of I[three years] from the aforesaid date :

IPeogvided that the election of wmembers (including the Sarpanch) for the
teconstilution of the_ Qrama Paachayats spe_ciﬁcd in the schedule shall
Be held within a period of three years and six monthe from the aforesaicd
date,] .

(¢} the Grama Panchayats so reconstituted shall, for all purposes be deemed
to have been constituted under, . nd be governcd by the provisionn of
the Grama Panchayat Act and the Rules made thercunder.

*, For atement of objecls and recatona see (rfrfa Gazétter Exirnordinary, dated ilis
10 th March j981 {(No. 300} .

§. Substituted by the Orissa Grama Panchayats (Reduction of Term of Offico} Secom! Amendment
Act, 1983 (Orissa Acl 25 of 1983} s.2.
2, Inserted by the Orissa Grama Panchayats ( Reduclion of Tenn of Qilcs) Amendmeant

Act,1984 ( Orima Act 5 of 1984 ) s. 2.

L or 1965.
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Repeal and 5. (1) The Orissa Grama Panchayats (Reducplon of Term of Office) Ordinance, g’{,’f““
savlngs. 1981 1{s hereby repealed. No. 10f

T 1981.
(2) Notwithstanding such repeal, anything done- or any action taken undes

the provisions of the sald Ordinance shall be deemed to have been done or taken
under the provisions of this Act.

1SCUEDULE ,
Name of the districts Neme of the Block Name ot theGrama
Panchayate
® @ ®
1. Cuitack — 1, Cuttack Sedas .. 1. Gatlroutpatna
2. Bar.ang <. 1. Ramdaspur
2, Nlndh.apur'
8, Athagarh - 1. Mancheswar
2, Puri - L Gop - ~ 1. Bitung
2. Msghalapada
8. Slmul
4. Banokhandi. |

[. Added by the Orlsys Grama Panchavals (Reduclion of Term of Olics) Amepdmenl Act
1984 (O Act 5 ol 1984) 5. 3. .





